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DATE OF DECISION 5, 12. 1989,

CORAM :

Shri Vijay Singh,

S.hri G.N.Oberoi,

Versus
Union of India -Ck Ors,

ihri i^.H.Maiiichandani

The Hon'ble Mr. T.S. Oberoi, iVfeinber (judl. )

The Hon'ble Mr. I. K. Ras go tra, Afe .nber (Adnin,)

Applicant (s)

Advocate for the Applicant (s)

Respondent (s)

^Advocate for the Respondent (s)

1. Whether Reporters of local papers may be allowed to see the Judgement ? 'y^
2. To be referred to the Reporter or not ? •

3. Whether their Lordships wish to see the fair copy of the Judgement ? •
4. To be circulated to all Benches of the Tribunal 1 Tvo •

JUDGEMENT (OimL)
(Delivered by Hon'ble Shri T««.Oberoi )

This application, under Section 19 of the . Administrative
has been

Tribuna3.s Act 5l9S5/filed by the applicant Shj:i Vijay Singh,
a

who Was employed as/3eldar in-Civil Construction uing of Ail

India Radio. New Delhi, Prior to his appointment as a Beldar^

he had worked for about 6 years as a casual, labourer and. in

consideration of his previous service as casual labourer he ..was

.screened ' ' and appointed as a temporary Beldar. His services

were, .however, ter.ninated vide impugned order dated 29.9.1939

being purely temporary Beldar,against which he has come by way

of present application,

2, Notice for admission was given to the responden-'x, wno.

however, have not yet. filed the counter affidavit. Argu;nents on

•.adip.ission,, were heard.

3, D-uring argurnent-s, the learned counsel for the respondents

pointed out' that the applicant had not availed of the depart.nental

remedy as provided in Section 20 of the .^.dninistrative Tribunals

'"i.ct,i935, before coming to this Tribunal,by way of present
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applicant and on that account alonej this application

deserves to be dismissed® The learned counsel for the

-applicant, o'n the other hand, pointed out that the applicant

had submitted a representation dated 23rd October,1939,

which, however, has not yet been disposed of by the

respondents.

4. Considering the position as putforth by the learned

counsel for the' applicant as well as by the learned counsel

for the respondents, we' feelthat the application can be

disposed of at this very stage, by giving directions to,

the effect that the respondents shall dispose of the

representation, referred to above, filed by the applicant,

within a period of two months from today. Needless,to say

that in the evant the applicant is not satisfied with the .

ordef" passed by the j,respondents on his representation,

he will be at liberty.to approach this Tribunal,for further

relief, according to law. ,

5» . The application is disposed of on the above terms

at the admission stage itself, leaving the parties to bear

their own costs, " . •

(. I.K. Hasgot/ra ) ( T.S, Oberoi )
yember, (A/ /'yfember (j)


